PTEM NO. 97 REG STRAR COURT. 1 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR S. G SHAH
Petition for Special Leave to Appeal (Civil) No.14488-14489/2010
STATE OF U.P. & ORS. Petitioner(s)
VERSUS
RADHEY SHYAM YADAV Respondent ( s)
(Wth office report)
W TH SLP(C) NO. 14485-14486 of 2010
(Wth office report)
SLP(C) NO. 14492-14493 of 2010
(Wth office report)
Date: 13/07/2010 These Petitions wer e called on for heari ng
t oday.

For Petitioner(s)
Raj eev K. Dubey, Adv.
Kam endra M shra, Adv.

==

For Respondent (s)
. Manohar Lal Sharnma, Adv.
M. |zhar Ahmad, Adv.
M. Ranbir Singh Yadav, Adv.
UPON hearing counsel the Court made the follow ng
ORDER
| ssue noti ce.
Dasti service upon the unserved respondents in all

concerned SLPs is all owed.

Served respondents may file counter affidavit.
I tem No. 97 -2-

The | earned counsel for respondent No.1 in SLP(C)
No. 14493/ 2010 wants to file appropriate application in view of
his grievance regarding clubbing of his SLP with this group,
he may file appropriate application.

Li st again on 31.8.2010.

(S. G SHAH)
Regi strar

rd



